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INCOME TAX DEPARTMENT
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To,

ASHOK KUMAR 4

C/o M/s Raghunath Prasad Ramesh Chand 28, Khirki
Bazar, Hapur

Hapur 245101, Uttar Pradesh

India

PAN: Dated: DIN & Letter No :
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Sir/ Madam/ M/s,

Subject: Wealth-tax Act, 1957/Letter - Letter -

Sub: Renewal of registration as a Valuer under section 34AB of Wealth Tax Act-

1957 -Regarding.

With reference to your letter/application received in this office on 17.08.2023 for
renewal, it is informed that your name has been registered u/s 34AB of the Wealth

Tax Act, 1957 as valuer for the classes of assets mentioned as follows: -

Valuer for-Jewellery

1. Your Registration No.is VALUER- 10/2024-25 in the Register of Valuers
maintained in the office of the Chief Commissioner of Income-tax, Ghaziabad.
Your registration shall be effective from 27.11.2024.

2. In this regard, it may please be noted that:
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(i) The report of valuation shall be prepared by you in the pr_escribed_form {
including all required information and documents) as per Rule BD_of Wealth-

tax (Third Amendment) Rules, 1972 and the details of all such reports of

valuation will be kept in a separate regrster and will be produced before the

undersrgned whenever required,

(i) The fee for the vaiuation of any asset shall be charged b_y' you as per

\?

preserved and produced beforet @ersi_gne‘* wh_eneve_r required. _:_ .

(i) Whenever you ar
imprisonment'o

(i) In a case where you r. instrtutron estab!rshed in
India having as its object the controt supervision, regulation or encouragement of the
profession of architecture, accountancy or company secretaries or such other
profession: as the Board may specify in this behalf by notlflcatron in .the . Official
- Gazette and found gurtty of mlsconduct in professronal capacrty, by such assocsatlon
or institution, or S SRR : '

- (Hi} In any other case, you are heid gurlty of mrsconduct by the Chref Commrssroner of ._- _' B '_ ;
: lncome Taxin accordance wrth the procedure taid down in rufe 8F and rules 8H to 8K. RS

o :of Wealth Tax Rules

: You shal! rmmed!ately after such conwctlon or as the case may be flndmg, lntimate

the partlcutars thereof to the Chref Commlssroner of !ncome-tax Ghazlabad

'4 As per ru!e 8A(13) of the Wealth Tax Rules 1957 notwrthstanding anythrng_-._ S

c_ontalned m_sub-ru_fe_s (_1) to (12) you shalt not qualrfy for reg|strat|on as a valuer If -. _
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(i) You have been dismissed or removed from Government Services; or

(i) You have been convicted of an offence connecied with any proceeding under the

Income-tax Act, 1961 (43 of 1961), or the Wealth-tax Act, 1957(27 of 1957), or the
Gift-tax Act, 1958 (18 of 1958), or a penalty has been imposed on you under clause (

iii) of sub-section (1) of section 271 or ola_tjee (i) of section 273 of the Income-tax

~ Act, 1961 or under clause (iii) o
1957, or under clause (i) o

(i) You are und|scharged in

'(w) You have_ been con\nc__‘_.

ind - senténced ____to _a:tertn of

_(v) You have been :'g | Ity 0

(a) Ina case where you are a member of any associatlon or lnstltutlon estabhshed in
India having as its object the control superwsmn regutation or encouragement of the

- ' : professmn of englneenng, arohttecture accountancy, or company secretaries or such

_ other profess:on as the Board may speclfy in hIS behaif by notlflcatlon m the Offlc;al_
-"---_'Gazette by such assoma’uon or lnstltutlon or ' : -

| ,(b)ln case of \nolatlon of the condltions wntten m 4(1) to (v) above you wm mform the

ofﬂce of the Chlef Commlssmner of lncome-tax Ghazlabad lmmedlatety ln wnting

5, Whenever any penalty lS lmposed on you you shall mform the offlce of the Chlef :

" ::'_--_CommlsStoner of lncome-tax, GhaZIabad about the nature of penalty w1than a month __ R

as mentloned in the rule 8-A(13) of the Wealth tax Ruies 1957

= 6As | soon as . you “accept job o with _'-.--'G__oy_ernrnent_ S
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/public sector undertakings or any non-government employer, you shall inform the

office of the Chief Commissioner of Income-tax, Ghaziabad. During.the service the

Registration will be suspended and during this period any report of Valuation will be

treated as void. The registration will be treated as cancelled from the date of getting

employment.

-N end in the proCess. of your
omes to the notrce of Chref

8. It may also be notédthat regis on 34AB of the Wealth-tex At
1957 as well as your performance shall be granted for three years from the effectlve '

_date of registration, and in case of vrolatron of- relevant provrsmns or the above-

mentloned condrtrons or not fmdmg the performance satrsfactory, the reglstration may

be cancelled under sectron 34AD of Wealth-tax Act 1957

- 9 The applrcatron for renewal of approval should be submrtted at least 60 days '

before the exp|ry of the current approval

MANOJ KUMAR GUPTA
COIT, GHAZIABAD
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Copy to:

1. The Pr. Commissioner of Income Tax, Ghaziabad for kind information.
\2-The ADG (System)-4, Income Tax Office, Vaishali, Ghaziabad for uploading in
departmental website.

3. The Income Tax Officer, Ward-3(4), Hapur for kind information.

MQN J KUMAR GUPTA

i/ CCIT, GHAZIABAD

\
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